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when the Department of Science &: 
Technology was just being set up and 
needed urgently the services of an 
experienced hand. 

(c) No, Sir, but the possibility of 
appointing suitable Scheduled ea.tel 
Scheduled Tribe canrlidates w 11 be 
kept in mind while filling vacancie.,. 

EUgibWty for Seooters from 

Government Quota 

1371. SHRr BHAGIRATH BHAN-
WAR: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be 
pleased to state: 

(a) the minimum pay scale pres-
cribed for the Government servants, 
on non-priority ,basis, who can apply 
for scooters from the Government 
Quota; 

(b) whether the limit of minimum 
monthly salQry prescdbed for this 
purpose has been raised mce and 
thrice during the last 10-115 years, 
and consequently a number of appli-
cations have been cancelled; 

(c) whether the percentage of quota 
for scooters on out of turn basis has 
been increased during last 3 years; and 

(d) whether Government propose 
to reserve percenta'ge of the quota of 
scooters for the Scheduled Caste 
Government servantay 

THE DEPUTY MIl'lISTER, IN ,THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SmDHESHWAR 
PRASAD): (a) Central Governmeiii 
servants drawing a miniplum pay of 
Rs. 350 per month (including dearness 
pay) are eligible. 

(b) No, Sir. 

(c) There is no separate quota of 
scooters for allotment on out-of-turn 

lbasii. 

(d) No, Sir. 
2504 L.S.-8. 

Allered malpracUCleI In the Gnat of 
Peasioas to Political SdeJ'WI 

1372. SHRt s. C. BESRA: 
SalU RAM BHAGAT 
PASWAN: 

will the Minister of HOD 
A:FFAIRS be pleased to state: 

(a) whether there are complaints of 
malpractices in the grant of pensions 
to political sufferers ,by the Govern-
ment of India; and 

(b) if so, the action taken on such 
complaints? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHftI F. H. MOHSIN): (a) and (b). 
No specific complaint of malpractice 
In the grant of Pension to political 
sufferers by the Government of India 
has been received. However, some 
genera) complaints alleging that pen-
sions have been granted to some 
persons, who are not freedom tighten, 
have been received and these are 
.being enquired into. All cIarms for 
grant of pl!hs!on are sanctioned after 
camut scrutiny. Instructions have 
also been i~. d to all the State Gov-
ernments and Union Territories to 

give wide publicity in regional anru-
ages to sanctioned cases to discourage 
sulbmission of appl.ic3tions by those 
who are not really eligible. 

RepOrt oil ~ba t aDd Var ...... 
Rlota 

137S. Smt! SHYAMNANDAN 
MISItRA: Will the Minister of HOME 
AFFAiRS be pletise'ci: to state: 

(a) whether the Secretary of the 
U'lion Government, who had gone on 
fact-finding in Feroz&bad and Vara-
nasi riots, hal submitted his report; 
and 

(b) it so, the contents thereof? 




